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HOUSE OF THE PEOPLE

Monday, 22nd March, 1954.

The House met at Two of the Clock. 

[M r. S peaker in  the Chair] 

QUESTIONS AND ANSWERS 

(See P a rt I)

3 P.M.

MESSAGE FROM THE COUNCIL OF 
STATES

Secretary: Sir, I iiave to report the 
following message received from  the 
Secretary of the Council of States:

“In accordance w ith the provi­
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi­
ness in the Council of States, I am 
directed to inform  the House of 
the People th a t the Council of 
States, a t its sitting held on the 

, 18th March, 1954, agreed without 
any am endm ent to the Press 
(Objectionable M atter) Amend­
m ent Bill, 1953, which was passed 
by the House of the People a t its 
sitting held on the 13th March, 
1954.”

PAPERS LAID ON THE TABLE

S t a t e m e n t s  shovving A ctio n  t a k e n  by  
G o vern m en t  o n  vario us A ss u r a n c es  

ETC.

The Deputy Blittister of Defence 
(Shrl Satlsh Chandra): I beg to lay
on the Table the  foUowing statem ents 
34 P.S.D.

2 6 5 4

showing the action taken  by the Gk)v- 
em m ent on various assurances, pro­
mises and undertakings given by 
M inisters during  th e  various session 5 
shown against each:

(1) Supple®entary State- Fifth Ses8ion,i953
ment No. II. of the House of the

People.
[See Appendix VII. annexure No. i.]

(2) Supplcmen££ry State- Fourth Session
ment No. VII. 1953 of the House

of the People.
[See Appendix V II, annexure No. 2 .]

(3) Si^)plement^ry State- Third Session
ment No. X li. I953 of the House

of the People.
Appendix VII, annexure No. 3.]

(4 ) Supplementary State- Second Session
ment No. X III. 1952 of the House

of the People.
[See Appendix VII, annexure No. 4.]

(5) Supptementary State- First Session 1952
ment No. X lll . of the House of

the People.
[See Appendix VII, annexure No. 5.]

GENERAL BUDGET

Mr. Speaker: Today is ihe las t day 
of the general discussion of the  Gene­
ra l Budget. I should like to know 
from  th e  hon. Finance M inister what 
tim e he is likely to take for hi.<J reply.

The Minister of Finance (Shrl C. D 
Deshmakb): About an hour.

Mr. Speaker: So, th a t lime will be 
reserved for him. That m eans we 
shall have to close the discussion by 
6 P.M. The House w ill now  continue 
the  general discussion.




